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PER HGI'3 LL. dﬂ. O 1’. aIL:\mﬁA, MEMEESH (Al

 Applicant V.G, Tahiliani has filad this éepplication u/3
19 5f the Administrativz Tribunals Act, 1235, graying that the
Corder Annexure Al dated 15,2,43 ,by vihich p2nalty o1 raduction
of pay by five zta ues was impozed on the applicant by the
dizciplinary authority mav be Jjuashed,
2, W@'have heard thz lzarnad counsel for ths applicant and
have jone through the racords, w2 find that the zpplicent had
przferrad an appesl (Annsxure Ae3 dated 10.4.93) against the

penalty imposed on him by the disgiplinary authority, The
S

learnzd counsel for the applicant statef that the appeal has not

baan disposed of till date by the appellate authority, In the

o I

circumstancez of the presznt caze, we consider it nzcezsary that

th2 appellste authority should dispos2 of the appeal of the

" applicent,

3. We, sccordingly, direct that the raspondent {lo,4 i,e, the

Postmaster Gensral, Rajasthen Zaztern Region, Ajmer, wio i: the

app2llets asuthnority, shall dispose of ths appeai of thz applicant

by a speaking order within a period of 45 days from the date of

raceipt of & copy of thiz order, & copy of this OA zhail be zent

to the appelletes suthoritvy alongwith a copy of tu|='order.
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4. Th— OA sztands dispesed. of accordingly at the admission st



